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SHRI SAMAR GUHA: 1T told you
that two Central Ministers took up
the matter with West Bengal Govern-
ment when a calling attention matter
was taken up. Bui, the point is,
can they delay it for one month
and five days? That is what I am
making out. This is a sowing season.
And adivasis are evicted now. You
took vne month to reply to this. That
was the point which I wanted to
raise,

MR. SPEAKER: At least on this
I agree with you.

SHRI S M. BANERJEE rose—

MR. SPEAKER: Let me deal with
him first Why do you get up in bet-
ween®

SHRI RAM NIWAS MIRDHA: 1
can say by way of explanation. We
took up this matter with West Bengal
Government. We very much would
like to get this information, On that
day when the calling attention was
discussed, the information was not
available. It was only now that we

had received it from West Bengal
Government,

1483 hrs

PARLIAMENTARY COMMITTEES—

SUMMARY OF WORK

SECRETARY-GENERAL: Sir, 1
lay on the Table a copy of the Par-
Hamentary Committees—Summary of
Work' pertaining to the period 1st
June, 1978 to 31st May, 1974,

14,333 hrs.
MESSAGE FROM RAJYA SABHA
SECRETARY-GENERAL:; Sir, 1

have 1o report the following message
received from the Secretary-General
of Rajya SaLha;—

“In aceordance with the provi-
sions of sub-rule (6) of Rule 186
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of the Rules of Procedure and Cone
duct of Business in the.: Rajya
Sabha, 1 am directed to return here~
with the Finance (No. 2) Bill, 1974,
which was passed by the Lok Sabha
at its sitting held on the 20th
August, 1974, and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this House
has no recommendations to make
to the Lok Suabha in regard to the
said Bill”

1134 hrs

COMMITTEE ON
PRIVATE MEMBERS’ BILLS AND
RESOLUTIONS

Forry-rFIrTit REPORT

SIHIRI G. G. SWELL (Autonomous
Districts): T beg to present the Forty-
fifth Report of the Committee on Pri~
vate Members' Bills and Resolutions.

SHR!1 SHYAMNANDAN MISHRA
(Begusaral): 8ir, I have requested
you to give me some time to make a
statement with reference to this re-
port that has been presented by the
hon, Deputy-Speaker. 1 am now con-
fronted with a difficulty. My Resolu-
tion secured the first place for the 30th
and 1 had to put myseli to a great
deal of strain in framing the Resolu-
tion, getting it amended so many times
and so on. Now, I am heing told
that another Resolution which was
there by Shri Panda is going to take
the place of my Resolution because of
the Direction from the Chair. It is
not according 1o any rule but accord-
ing to a Direction that the Chair had
given,

Now, the whole thing is that when
the meeting with the Deputy-Speaker
who is the Chairman of this Com-
mittee took place, T was not at all
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told, The Deputy-Speaker too will
bear with me that he did not know
avout this that another Resolution
wus coming in the way.

Now, Mr, Panda's Recsolution, if it
is taken up on the 30th, then my
Resolution gets knocked out. So, I
have talked to the Minister of Parlia-
mentary Affairs to find a way out
and something should be done to give
me at least half a minute or a minute’s
time to move the Resolution,

Which Chair do
the  Deputy-
There is no direction from

MR. SPEAKER:
you mean—me Or
Speaker?
the Chair.

SHRI G. G. SWELL: There have
been some occasions when a matter
is not taken up in the Private Mem-
bers' Business, then it falls through
and it has to take a ballot again.
Under your instructions—it is not
under the rules but it is in the Direc-
tion—any item listed soon after the
subject under discussion will be given
first priority on the next day,

MR. SPEAKER: That is under the
Directions.

MR. DEPUTY-SPEAKER: May I
explain the position. When we dis-
cuss this matier in the Private Mem-
bers’ Bills Resolution Committee
normally a slip is given to us as to
what is the subject under discussion
and soon after that what are the
Resolutions standing in the name of
different Members for which we are to
allot time. I saw the name of Shri
Shyamnandan Mishra and we were
under the impression his Resolution
came next. It then transferred that
the name of Shri Panda came before
that of Shri Shyamnandan Mishra.
I made enquiries and I was told that
the Resolution of Mr. Panda was al-
ready there although it was not in the
order paper before the Commitiee.

1859 LS8
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MR. SPEAKER: This is a new direc-
tion. There is the Rules Committee's
decision that pari-heard Resoiution
continues next time.

SHRI S. M. BANERJEE (Kanpur):
It 1s not part-heard Resolution,

MR. SPEAKER; That is right. The
time was extended.

MR. DEPUTY-SPEAKER: The
Resolution in this House was in the
name of Shri Gadadhar Saha. We
originally allotted two hours for that
discussion but the House extended the
time. May I also draw the attention
of the House to this that the Resolu-
tion of Shri Panda relates to a subject
which already was a subject of discus-
sion Bill we passed yesterday. (Inter-
ruptons).

Yesterday we duscussed for about
eight hours this Bill about Additional
Emoluments (Compulsory Deposit)
Bill which some Members termed as
wage freeze. The pith and substance
of Mr. Panda's Resolution is more or
leas the same. So, 1t is for Mr. Panda
and this House to consider whether
we should take up this Resolution
next or we skip it over and cousider
Shri  Shyamnandan Mishra’'s Re-
solution.

SHR1 S. M. BANERJEE: Sir, Shri
Shyamnandan Mishra discussed this
with us and we agreed to accommo-
date him. Fortunately, as the time
was extended the Resolution of
Mr. Panda got survived. Now, that is
has survived we want the Resolution
to be brought, voted and give us an
opportunity to expose this Govern-
ment further in regard to Additional
Emoluments (Compulsory Deposit)
Bill.

In that case, two hours will remain
for Shri Shyamnandan Mishra's
resolution. If that can be reduced to
one hour, it would be better. I know
that his resolution is also important
and its importance must prevail. But
the resolution of my group is equally
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important; it is as important as
Shri Shyamnandan Mishra's. So, we
have to weigh the importance and
ultimately adjust the things. It is not
for us to decide whether Mr. Panda's
resolution is a repetition and so on.
It is not a repetition....

MR. SPEAKER: The Bill was passed
after this allocation was made,
ot ay fomd: (aver)  wers
wgreg, forra vtz @d § A T &qrEA wig
AT & AR A AT 47 ) A AT AR
gty e, ¥ awg § T qwx -
HalY % Seava 9 | ¥ HWg TG 7 @Wrav
i\ o7 %Y wafa ® s@ray ong ) A
g g i gure 4 dwe o vy nafcdr
aeae 1 T AT o | Ao
¥ T HyC Y R | T o ¥ wgAT angan
£ fir forr Sy 1 st fedt e 1 et
§ 5w ¥ g wrE A e wrg ) # A
st e arer ot & quew w1 arfad
ez 1 fafr & ar 78y ey e w0y
¥ geava &1 (w47 &)1 o fawr 7 A
wrafed avaT 1 (ad & 37 & oA THeat
Fr 3y w1 #1E Tear (Awmr g g7 a
fireft et % ¥ #1 aw 8, °F W
&u¥ FA # A 2 G R T Y aoag
o &Y weq 3 T NOEAT AR AT HT T
& g AT 99 g 9% Tgw ifag
Qe aersdt & srerry a7 Y O it @ Fw
fix §off mga 7T <€ § 9T wWH A A
ot o § w7 way (e fyar oy fae
F I HEe W R I qfe wER
#r§ q=1 garT o T § gAfaw &
g § wiw s § Frag o w9
g g wT femr W@ W A
qeedi F T O Tl
oft wrew fugr®t qrogady @ (Ffaa)
ST qITT A7 ARG 40 £ At qg Y Wy
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¥ wrar 8, < o2 ) wai ow gnf; § W
Iq # gk w2r iy weT AW T Ay Ay
Y a1 W 1Y Terg gl § AT qrv-ure
fart o ag T vt 7§ 0w & wea qT
T ATEY & T TeAvT W7 § Oy figd
g A Wrzde XA F 99 19 A
& & ST 1 W ¥ AT A T WY wrk
W[ T wIAAT AMlEw S q4f FY,
qlerea wat §Y ¥ garet w=i ) Wi
AT FY A AIX G674 TEA T /YT
Fadr, & g =nfeg

ot wy foraqd : ot o7 weT MY gETT
A fopur & AT N 7, BN Ay ¥
faar g

SR WEWG : HA §H FT AT FAT
¢, T wr T

I cannot g@ive any offhand opinion
on 1it.

SHRI SHYAMNANDAN MISHRA:
The hon Minster should cooperate in
finding a way out.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): I would not
stand in anybody's way. 1 shall cer=
tainly cooperate and see what beat
can be done.

MR. SPEAKER: I shall also coope-
rate with them. I shall try to adjuat
the time. We shall try., In such
matters when the discussion on &
resolution is unnecessarily prolonged
for a long time, why should the
others be kept waiting? There shall
be gome procedure about it. I agree
with hon. Members on this.




